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CUTTACK BENCH, CUTTACK 

O.A./TA/R.A.No ............ 	 ........... 1 99 

4  .... 	 Applicant 

Versus 

Sk'. 	Respondent ( s) 

Office note as to 
Sr. No 	Date 	 0 r d e r s 	 action (tf any 

takeLt on order 
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He arci Shri Sidheswar al ilk, 

1c2ned counsel for the apiicant. 

IL is seen 	thab the aiplicant subwibt€dI 

j a re)rEsenLaoi n on 23.6.1995 to 
rr r 

Jri 	V" csondent No.2 oaking Certain reouest , 
f.r his posting. tccording to the 

canb, the sane has not 	been 

dispoSed of 	so far. 

2hjg 	is Qisposed of with 

co direction thab the re regcntatijn 

siboiLtod oy hc apoijoant to the-,  

Lo ovsrnmnt of rissä,Fores 

& Lnvjronm(..-:,:nt £eoartruent, on 23.6.1995 

(nncxure2) be disosed of within t;o 

rn 	ay,if no already dig r)cz 

. The operation of nnexure-3 is 	H 

s:ayed unLil te daLo :f 	osaI of 
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